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THE INDIAN TOLLS (MADHYA PRADESH AMENDMENT) ACT, 1932

Preamble,

Short title and extent.

Power of State Govern-
>

ment to lease levy of tolls”

Actsof lessee or his
agent.

Amendment of section
4, Act VIIIof 1851,

Construction of Act.

(No. 8 of 1932)1

(Pub]ished in the “Central Provinces Gazette”, dated the 15th
October 1932.) - '

An Act to amend the Law relating to the levy of tolls by Govern-
ment on public roads and bridges in the [Madhya Pradesh. ]2

W/zereas it is expedient to amend the law relating to the levy
of tells by Government on public roads and bridges in the [Madhya
Pradesh]? in the manner hereinafter appearing;

" It is hereby enacted as follows i~

1. (1) This. Act may be called the Indian Tolls ({_Madhya-‘
Pradesh]? Amendment) Act, 1932. S

(2) It extends to the whole of (Madhya Pradesh.]3

2. It shall be lawful for the State Government to lease the
levy of tolls at the rates prescribed under sectien 2 of the Indian
Tolls Act, 1851, {VIII of 1851} as subsequently amended, upon
any public road or bridge by public auction or private contract
from year to year or for a longer period not exceeding three years
on such terms and conditions as the State Government n.ay deem *
fit :

Provided that the lessee shall give security for the due fufil-
ment of such conditions, and that sums payable under the terms
and | conditions of the lease shall be recoverable as if they were
arrears of land revenue. ' '

3. When the right to collect tolls-on any public road or bridge
has been duly leased, the iessee and every person employed by the
lessee as his agent for collecting the tolls sh:ll be deemed to bs
persons appointed to collect tolls under this Act, and shall exercise
all the powers and be subject to all the responsibiiities attaching
tc persons so appointed.

4. 1In section 4 of the Indian Tolls Act, 1851 (VIIT of 1851),
for the words “but no other exemption frem payment cf the
tolls levied under this Act shall he allowed’, there sbhall be sub-
stituted the words “or of any person or prcperty excmpted by
order of the State Government frem pavment of tolls”.

5. 'This Act shall be construed with, and decmed to be part
of the Indian Tolls Act, 1851 (VIII of 1851), as subsequently
amended. :

1. For Statement of Objects. and Reascns and Repcrt €f Select Comrmittee,
See Central Provinces Garzette, dated the 15th Avgust 1921 erd 20tk July
1932, Part VI, pages 71-72 and 57-58, respectively. For discussicn, see
Central Provinces Legislative Council Proceedings, dated the 26th August
1931, 23rd January 1932 and 25th August 1932, pages 126-128, 435-436
and 8 of Vols. II of 1931, III of 1932 and IV of 1932, respectively.

2. Subs. by M.P. Act 23 of 1958, S. 3(4).

L3 Subsn, ibid., 8. 3(3), Sch., Part A, item 27, for “Mahakoshal region™.




